
 an  Papers  Lad

 (b)  The  main  reasons  are

 0)  Under  the  existing  instructions,  only
 80%  of  such  temporary  posts  can  be  con
 verted  into  permanent  ones  The  position
 is  revicwed  from  time  to  time  and  action
 for  conversion  taken,

 (n)  Certain  posts  of  Dircctor  and  above
 are  not  to  he  made  permanent  im  accordant
 wih  the  existing  instructions

 (an)  Ihe  question  of  sconginisauion  of
 the  Burcqu  of  Publi  Enterprises  in_  the
 hght  of  the  recommendations  of  the  Action
 Committee  on  Public  Enterprises  is  unde
 consideration  and  as  soon  as  a  decision  on
 the  revised  sct  up  is  known  the  action  to
 declare  the  temporary  posts  into  per  mancut
 oncs  will  be  taken

 sy  The  recommendatuons  of  the  Stiff
 Inspection  Unt  which  conducted  the  work
 study  of  onc  of  =  the  Departments  are
 awaited

 1200  Hrs

 Mr  Speaker

 श्री  मघ  लिमये  (बाका)  अध्यक्ष

 महोदय,  मैं  आप  से  एक  प्रार्थना  करन।

 चाहता  हू

 Mr  Speaker
 man  Order  please

 Papers  to  be  laid

 Papers  to  be  laid

 }  am  not  calling  any  gentle
 Please  sit  down

 PAPFRS  LAID  ON  THF  “LABLE

 LORLIGN  EXCHANGE  RECULALION  (PUBLICATION
 OF  NAMES)  RULES  I975

 The  Minister  of  State  in  the  Ministry  of
 FINANCE  (SHRI  PRANAB  KUMAR
 MUKHERJEE)  I  beg  to  lay  on  the  Table
 a  copy  of  the  Foreign  Exchange  Regulation
 (Publicanon  of  Names)  Rules  975  (Hinds
 and  English  versions)  published  im  Notifi
 cation  No  GSR  47  in  Gazette  of  India
 dated  the  29th  March  975  under  sub
 section  (8)  of  section  79  of  the  Foreign  Ex
 change  Regulation  Act,  I973  [PLACED  IN
 LIBRARY  SEF  NO  IT  9514/73)

 APRIL  25,  975  PAC,  2i2
 TEA  (AMENDMENT)  RULES,  975

 The  Deputy  Minister  in  the  Minsstry  of
 COMMERCE  §  (shri  Vishwanath  Pratap
 Singh)  I  beg  to  lay  on  the  Table  a  copy of  the  Ica  (Amendment)  Rules,  978  (Hind: and  English  versions)  published  m  Notifi
 ction  No  GSR  I54  (६)  in  Gazette  of
 Indta  duted  the  20th  Match  1975,  under
 sub  secuion  (3)  of  section  49  of  the  Tea  Act
 1953.  =  {PLACFD  IN  LIBRARY  SEE  NO
 LT  9815/75)

 1201  Hrs

 COMMITTEE  ON  PUBLIC
 UNDERTAKINGS

 SIATY  THIRD  AND  SIXTY  BOURSH  REPORTS  ४
 MINUFES

 SHRI  NAWAL  KISHORE  SHARMA
 (DALSA)  T  beg  to  picsent  the  following
 Reports  ind  Minutes  of  the  Committee  on
 Public  Undertakings

 ()  (  Sixty  turd  Report  on  the  National
 Teaule  Corporation  Limited
 (b)  Minutes  of  the  sittings  of  the
 Committee  relating  to  the  above  Re
 port

 (my  (a)  Siaty  fourth  —  Report  on  the
 Indian  Petrochemicals  Corporation
 Limited

 (by  Minutes  of  the  sittings  of  the
 Committee  relating  to  the  above  Re
 port

 1202,  Hrs

 PUBLIC  ACCOUNTS  COMMITTEE

 HUNDRED  AND  FORTY  SEVENTH,  HUNDRED  AND
 ELFTY  NINTH  &  HUNDRED  AND  SIXTLETH

 REPORTS

 SHRI  JYOTIRMOY  BOSU  (DIAMOND
 HARBOUR)  I  beg  to  present  the  follow
 tng  Reports  of  the  Public  Accounts  Com
 mittee

 ru  Hundred  and  fifty  ninth  Report  on
 Paragraph  27  of  the  Report  of  the
 Gomptroller  and  Auditor  General  of
 India  for  the  year  1972-73,  Union
 Government  (Civil)  retating  to  the


